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The
Forest (Conservation) Rules, 2003

cercise of the powers conferred by sub-section ( [) of Sectio
198% (60 0f 1980), and in supersession of the Forest (Conservatio
ct.

N 4 of the Forest (Conservation)
o O omitted to be done before such supersession, the C
ings

n) Rules, 1981, exceptasrespects

ine following rules, namely:— entral Government hereby makes

1. Short title, ex.t ent and commencement.—(1) These rujes may be called
ihe Forest (Conservation) Rules, 2003,

(2) They shall extend to the whole of Indig €xcept the State of Jammu and
Kashmir.

(3) They shall come into force on the date of their publication in the Officia]
Gazette.

2. Definitions.—In these rules, unless the context otherwise requires:—
(@) “Act” means the Forest (Conservation) Act, 1980 (69 of 1980):
2[(b) “Committee” means the Forest Advisory Committee constituted under
Section 3 of the Act;)

3[(ba) “Conservator of Forests”

means an officer appointed by the State
Government or the Union

Territory Administration, as the case may
be, under the designation of Conservator of Forests or the Chief

Conservator of Forests or the Regional Chief Conservator of Forests or
any such similar designation, to hold charge of a Forest Circle having

jurisdiction over the forest land for which the approval of the Central
Government under the Act is required:]

(c) “Chairperson” means the Chairperson of the Committee:

*[(ca) “Divisional Forest Officer” means an officer appointed by the State
Government or the Union territory Administration, as the case may be,
under the designation of the Divisional Forest Officer or the Deputy
Conservator of Forests or any such similar designation, to hold charge
of a Forest Division having jurisdiction over the forest land for which
the approval of the Central Government under th'e Act is required;]

*[(caa) “District Collector” means an officer appointed by the State
Government or the Union Territory Administration, as the case may be,
under the designation of District Collector or Deputy C(l)nf1m1ss.10ne;
or any such similar designation, to hold charge of the administration o

l. Vide Noti. No. G.S.R. 23(E), dated January 10, 2003, published in the Gazette of India, Extra., Part
= 1. 5 19 \ > ‘ ' 18 ‘ | |
by Lot e o f. 3-2-2004). Prior to substitution it read
2 S;bs by Noti i\lo. G.S.R. 94(E), dated February 3, 2004 (w.e.f.
5 (b) “C ittee” means the Advisory Committee constituted under Section 3 of the Act;
‘(b) “Committee e
-3-2014 (w.e.f. 14-3-201
Ins. by G.S.R. 185(E), dt. 14-3-2 S
-3- 4 (w.e.f. 14-3 .
Ins. by G.S.R. 185(E), dt. 14-3 201 -
IZi b)){' G.S.R. 200(E), dt. 6-3-2017 (w.e.f. 6i312:0357).
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144 FOREST (CONSERVATION) RULES, 2003 R
the revenue district having jurisdiction over the forest land for Whic}
the approval of the Central Government under the Act is requireq. | ]

o[(ch) “Chairperson of the Regional Empowered Committee” mean

chairperson of each of the Regional Empowered C"mmiltcc:
constituted under Rule 4-A; '

“Head of the Regional Office™ means senior-most officer jj, the

rank of Additional Principal Chiel Conservator of Forests or Chief

Conservator of Forests appointed by the Central Governmeny at

Regional Office to deal with the forest conservation matters under the

Act;

(cd) “linear projects” means projects involving linear diversion of forest

land for purposes such as roads, railways lines, pipelines, transmissiop

(cc)

lines, etc.;]

(d) “Member” means a member of the Committee;

(e) *“Nodal Officer” means any officer not below the rank of Conservator
of Forests, authorised by the State Government to deal with the forest
conservation matters under the Act;

(f) “Regional Office” means a Regional Office of the Central Government
in the ’[Ministry of Environment, Forests and Climate Change]
established as part of the Ministry to deal with the forest conservation
matters under the Act;

(g) “Section” means a section of the Act;

() “User Agency” means any person, organisation or Company or

Department of the Central or State Government making a request

for diversion or de-notification of forest land for non-forest purpose

or using forest land for non-forest purpose in accordance with the
permission granted by the Central Government under the Act or the

rules.
8(3. Composition of the Forest Advisory Committee.—(1) The Forest
Advisory Committee shall be composed of the following members, namely:—

6. Ins. by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014).
7. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014).

8. Subs. by Noti. No. G.S.R. 94(E), dated February 3, 2004 (w.e.f. 3-2-2004). Prior to substitution it read

as:
“3. Composition of the Committee.—(1) The Committee shall be composed of the following
members:—
@) Director General of Forests, Ministry of Environment and Forests Chairperson
(i) Additional Director General of Forests, Ministry of Environment and Member
Forests
(iii) Additional Commissioner (Soil Conservation), Ministry of Agriculture Member
(iv)  Three eminent experts in forestry and allied disciplines (non-officials) Members
W) Insgector General of Forests (Forest Conservation), Ministry of Member
Environment and Forests Secretary

(2) Additional Director General of Forests shall act as the Chairperson in the absence of Director
General of Forests.”
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o4 Director General of Forests, 9 Ministry of —  Chairperson
(i tEhrf Jironment Forests and Climate Changel]
he Additional Director General of Forests, — Member
(il t‘ oMinistry of Environment, Forests and Climate
Changel
e Additional Commissioner (Soil — Member
(iff) C onservation), Ministry of Agriculture
three non-official members who shall be experts — Members

(iv) one each in Mining, Civil Engineering and
Development Economics
the Inspector General of Forests (Forest —  Member-

Conservation), ''[Ministry of Environment, Secretary-
Forests and Climate Change]

v)

(2) The Additional Director General of Forests shall act as Chairperson in the
Jbsence of the Director General of Forests.]

4, Terms of appointment of non-official members shall be as follows.—(i)
A non-official member shall hold his office for a period of two years;

(i) A non-official member shall cease to hold office if he becomes of unsound
mind, becomes insolvent or is convicted by court of law on a criminal offence
involving moral turpitude;

(iii) A non-official member may be removed from his office if he fails to
attend three consecutive meetings of the Committee without any sufficient cause
or reasons;

(iv) Any vacancy in the membership caused by any reason mentioned in clauses
(i) and (iif) shall be filled by the Government for the unexpired portion of two
years term;

(v) Travelling and daily allowance shall be payable to the non-official members
of the Committee at the highest rate admissible to the Government servants of
Group ‘A’ under the rules and orders made by the Central Government and for the
time being in force:

Provided that the payment of travelling allowance and daily allowance to a
member who is a Member of the parliament or a Member of a State Legislature
shall be regulated in accordance with the Salary, Allowances and Pension of
Members of Parliament Act, 1954 (30 of 1954) or the respective provisions of law
pertaining to the member of the concerned State Legislature.

9. Subs. for “Ministry of Environment, Forests” by G-S-R. 713(E), dt. 10-10-2014 (we f. 11 1-2014).
10. Subs. for “Ministry of Environment, Forests” by G.SR. 7T13(E), dt. 10-18-38 :2 (W-e-? 1-11-2014).
11. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10-10- (w.e.f. 1-11-2014).
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12["4-A. Constitution of Regional IEmpowered Committee.
Government by notification in the Official Gazette, shall constitute a Regic
Empowered Comimittee at each of the Regional Offices. Slonal
(2) The Regional Empowered Committee at cach of the Regional Offices sh:
consist of the following members to be appointed by the Central Govcrnmc.ntn:“
O

deal with the forest conservation matters, namely:
Chairperson

() Head of the Regional Office;
(€22; Senior most officer from amongst officers in the rank of Member
Chief Conservator of Forests or Conservator of Forests in
the Regional Office;
1€222] Three non-official members from amongst eminent Members
persons who are experts in the forestry and allied
the rank of Member-
Secretary

disciplines;
Senior most officer from amongst officers in
in the Regional Office.
the Union Territory

Zv)
Deputy Conservator of Forests
of the State Government Or
not below the rank of a Director to the

(3) Representatives
as the case may be,
est Department and Revenue Department

Administration,
Government of India, one each from For
tend meeting of the Regional Empowered Comumittee
f the proposals pertaining to such State or

shall also be invited to at
as special invitee, in the examination O

Union Territory Administration, as the case ma

vy be.
(4) The term of appointment of non-official members shall be as specified in

Rule 4.]

dt. 10-10-2014 (w.e.f. 1-1 1-2014). Prior to substitution it read as:
rnal Empowered Cormmirtee—(1) A Regional Empowered Committee
f the Regional Offices and shall consist of the following members,

12. Swbs. by G.S.R. 713(E),
Chairperson

“«Constiturion of rthe Regio

shall be constituted at each o
namely—
) the Regional Principal Chief Conservator of Forests (Central) —_—
(70 three non-official members who shall be experts one each in —_— Members
Mining, Civil Engineering and Development Economics
(€2112] the Conservator of Forests or the Deputy Conservator of Forests _ Member-
in the Regional Office Secretary”
Publisher’s Note: In G.S-R. 94(E), dt. 3-2-2004, R. 4 reads as:
after Rule 3, the following rule shall be inserted, namely:—""
«4. In the said rules, after Rule 4, the following Rule 4-A shall be

Sk
““(4) In the said rules,
However, this ought to read as
on of Regional Empowered Committee as
following rule shall

3rd February, 2004, the
onstitution of Regional

ated the 3rd February.

>

inserted, namely:
In G.S.R. 713(E), dt. 10-10-2014, Rule 3 read as:
«3. In the said rules, for Rule 4 relating to constituti
inserted vide Notification Number G.S.R. 94(E), dated the
«In the said rules, for Rule 4-A relating to €
d vide Notification Number G.S.R. o4(E). d

be substituted, namely:—
tituted, namely:—

However, this ought to read as
Empowered Committee as inserte
2004, the following rule shall be subs
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Conduct of business of the Committee.—(i) The Ch

arrperson shall call

“ccliﬂg of the Commitice whenever considered necessary, but nof less tl
o Ys ss than

l ceind month. _
on i The meeting of the Committee shall be held at New Delhi

i) In & €45 where the Chairperson is satisfied that inspection of site or
gtes of forest }:md proposed to be used for non-forest purposes shall be necessary
or expedient 11 connection with the consideration of the proposal or Proposars
el under sub-rule (3) of Rule 6, he may direct that the meetings of the
Commiltee 0 l?c held at a place other than New Delhi from where such inspection
of site OF sites is necessary. .

(iv) The Chairperson shall preside over every meeting of the Committee at
which he is present.

(v) Every question upon which the Central Government is required to be
Jdvised shall be considered in the meeting of the Committee provided that in urgent
cases if the meeting cannot be convened within a month, the Chairperson may direct

that papers may be circulated and sent to the members for their opinion within the
sﬁpulated time.

(vi) The quorum of the meeting of the Committee shall be three.

13(5-A. Conduct of Business of Regional Empowered Committee.—(1) The
Chairperson of the Regional Empowered Committee shall hold the meeting of the

Regional Empowered Committee whenever considered necessary, but not less than
once in a month.

(2) The meetings of the Regional Empowered Committee shall be held at the
headquarters of the Regional Office:

Provided that where the Chairperson of the Regional Empowered Committee
is satisfied that inspection of site or sites of forest land proposed to be used for non-
forest purposes shall be necessary or expedient in connection with the consideration
of the proposals referred to the Regional Empowered Committee, he may direct
that the meetings of the Regional Empowered Committee be held at a place other
than headquarters of the Regional Office for such inspection of site or sites.

(3) The Chairperson of the Regional Empowered Committee shall preside over
every meeting of the Regional Empowered Committee:

Provided that in the absence of Chairperson of the Regional Empowered
Committee, the senior most member in the rank of the Chief Conservator of
Forests or the Conservator of Forests shall act as the Chairperson of the Regional
Empowered Committee.

(4) Every proposal referred to the Regional Empowered Co1pmittee for advice
or decision shall be considered in the meeting of the Regional Empowered

Committee:

-
13 Ins bv G.S.R. 713(E), dt. 10-10-2014 (we.f. 1-11-2014).
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Provided that in urgent cascs if the meeting cannot be convened withinar

2o Cha 1~ o nont)
the Chairperson of the Regional Empowered Committee may direct that : b
- ) d FATDw pe
b R g

mav be circulated and sent to members of the Regional Em - )
. a ‘ crs € rional Empowered Committ
E ¥ litlee {"T

their opinon within the stipulated time.
(5) The quorum of the mecting of the Regional Empowered Committee <h I
- > L \‘ a ;

be three. |
14 - . . -
[6. Submission of proposal seeking approval of the Central Government

under Section 2 of the Act.—(1) Every User Agency that wants to use any foresg
» 1C51

land for non-forest purposes, shall make its proposal in the relevant Form appended
to these rules. namely: Form ‘A° for proposal secking first time approval undc(
the Act. Form ‘B’ for proposal secking rencwal of leases. where approval of rh:
er the Act had already been obtained. and Form ‘C’ f();
al Officer of the concerned State Government

be. along with requisite

Central Government und
prospecting of minerals, to the Nod
or the Union territory Administration, as the case may

information and documents, complete in all respect.

(2) The User Agency shall endorse a copy of the proposal, along with a copy of
the receipt obtained from the office of the Nodal Officer to the concerned Divisional
Forest Officer, District Collector and Regional Office as well as the Monitoring
Cell of the Forest Conservation Division of the '*[Ministry of Environment, Forests

and Climate Changec].

(3)(a) The Nodal
Administration, as the case may be.

Officer of the State Government or the Union termtory
after having received the proposal under

sub-rule (1) and on being satisfied that the proposal is complete in all respects and
requires prior approval under Section 5 of the Act, shall send the proposal to the
concerned Divisional Forest Officer and the District Collector within a period of
ten days of the receipt of the proposal.

(b) If the Nodal Officer of the State Government or the Union territory

Administration, as the case may be. finds that the proposal is incomplete, he shall
return it within a period of ten days to the User Agency and this time period and

the time taken by the User Agency to re-submit the proposal shall not be counted

for any future reference.

(c) . The Divisional
feasibility of the propos
enumeration of the trees an
regard to the Conservator of Forests.

(d) The Divisional Forest Officer shall process and forward the application

along with his findings on the proposal involving forest land up to forty hectares,
above forty hectares and up to one hundred hectares and above one hundred
hectares to the Conservator of Forests within a period of thirty days, forty-five days

and sixty days respectively.

Forest Officer shall examine the factual details and

al, certify the maps, carry out site-inspection and
d forward his findings in the Format specified in this

14. Subs. by G.S.R. 185(E), dt. 14-3-2014 (w.e.f. 14-3-2014).
15. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-1 1-2014).
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(e) - ocess of recognition and vesti TR
. complete the process ol recognition and vesting of forest rights in
M ccordance with the provisions of the Scheduled Tribes and Other
f‘l“raditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2
of 2007) for the entire forest land indicated in the proposal:
(ii) obtain consent of each (.}rafn Sabl.la having jurisdiction over the whole or
a part of the forest land indicated in the proposal for the diversion of such
forest land and compensatory and ameliorative measures, if any, having
understood the purposes and details of diversion, wherever required; and

(i) forward his findings in this regard to the Conservator of Forests;

(f) the entire process referred to in clause (¢) shall be completed by the District

Collector within the time period stipulated in these rules for grant of in-principle
approval under the Act to the proposal;

District Collector shall—

(g) the Conservator of Forests shall examine the factual details and feasibility
of the proposal, carry out site inspection in case the area of forest land proposed

10 be diverted i1s more than forty hectares, and forward the proposal along with his
recommendations to the Nodal Officer;]

(h) The time taken by the Conservator of Forests to process and forward to
the Nodal Officer the proposal involving forest land up to forty hectares and above
forty hectares shall not be more than ten days and thirty days respectively.

(i) The Nodal Officer, through the Principal Chief Conservator of Forest,
shall forward the proposal to the State Government or the Union territory
Administration, as the case may be, along with his recommendations.

() The Nodal Officer shall process and forward the proposal along with his
findings on the proposal involving forest land, up to five hectares, above five
hectares and up to forty hectares, above forty hectares up to one hundred hectares
and above one hundred hectares, to the State Government or the Union territory
Administration, as the case may be, within a period of ten days, twenty days,
twenty-five days and thirty days respectively.

16. Clauses (e), (f) and (g) subs. by G.S.R. 200(E), dt. 6-3-2017 (w.e.f. 6-3-2017). Prior to substitution
itread as:

“(e) The District Collector shall complete the process for settlement of rights in accordance with
the provisions of the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 (2 of 2007) (hereinafter referred to as the FRA), obtain consent of the Gram Sabha
or Gram Sabhas, wherever required, and forward his findings in the Format specified in this regard
to the Conservator of Forests. I . '

() The District Collector shall forward the proposal along with his findings on settlement of rights
under FRA and consent of the Gram Sabha or Gram Sabhas, wherever required, in respect of the
proposal involving forest land up to forty hectares, above forty hf}C“}r s a"q up to one hundred hectares
and above one hundred hectares to the Conservator of Forests within a period of thirty days, forty-five
days and sixty days respectively. . -

Y(g) The Co};scl},vator%f Forests shall examine the factual details a'nd feasgblhty of the proposal, carry
out site-inspection in case the area of forest land proposed to be diverted is more than forty hectares,

and forward the proposal along with his recommendations and the report on settlement of rights under
the FRA and consent of the concerned Gram Sabha or Gram Sabhas, wherever required, received from
the District Collector to the Nodal Officer.”.
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(1) In case the State Government of the Unton temtory Administration. s (he
case may b, decides not to, de-reserve or divert for non-forest purpose or aggjpy
on lease the forest land indicated in the proposal, as the case maj be, the <ame <,L,;;”
be intimated to the User Agency within thirty days of the receipt of proposal from
the Nodal Ofhcer

Provided, all proposals involving diversion of forest land for projects of
the Central Government or Central Government Undertakings where the Stae
Government or the Union termitory Administration, as the case may be, does not
agree in-principle to de-rescrve or divert for non-forest purpose or assign on leace
the forest land indicated in the proposal, as the case may be. shall be forwarded
to the Central Government along with comments of the State Government or the
Union territory Administration, as the case may be.

() The State Government or the Union territory Administration, as the case
may be, shall forward along with its recommendations all those proposals where
State Government or the Union territory Administration, as the case may be,
agrees in-principle to de-reserve or divert for non-forest purpose or assign on lease
the forest land indicated in the proposal, as the case may be, and all proposals
involving diversion of forest land for projects of the Central Government or Central

Government Undertakings. to the Central Government within thirty days:

Provided that the all proposals involving felling of trees on forest land or a
portion thereof for the purpose of using it for reafforestation shall be sent in the
form of Working Plan or Working Scheme or Management Plan:

Provided further that the concerned State Government or the Union territory
Administration, as the case may be, shall simultaneously send the intimation to the
User Agency about forwarding of the proposal, along with its recommendations,
(0 the Regional Office or the [Ministry of Environment, Forests and Climate
Change], as the case may be:

Provided also that total time taken exclusively for transit of a proposal between
various authorities in the State Government or the Union territory Administration,
as the case may be, shall not be more than twenty days, over and above the time
period specified for processing of proposal by each authority.

(m) Whenever the time taken by the State Government or the Union territory
Administration, as the case may be, for processing the proposal exceeds the time
limits stipulated in clauses (a) to (1) above, the proposal shall be considered by
the Central Government only if an explanation for the delay is furnished to the
satisfaction of the Central Government, together with action taken against any
individual held to be responsible for the delay.

18(4)(a) The proposal referred to in clause (1) of sub-rule (3), involving forest
land up to forty hectares and all proposals related to linear projects irrespective

17. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (wef. I-1 1-2014).
18. Subs. by G.S.R. T13(E), dt. 10-10-2014 (w.e.f. 1-11-2014). Prior to substitution it read as:
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4l

forest land involved, shall be forwarded by the concerneg State
(he arc? of tﬁe Union Territory Administration, as the case may be, along with
' or pare = :
gfovc melﬂndmons, to the concerned Regional Offjce.
imends
\ Bcon

, ' s¢ (I) of sub-

s e proposal referred to in C]fIUQ'L M o l‘1b‘r

) than forty hectares, other than proposals

af more arded by the concerned State Governme

pall be fotri\:)’;l as the case may be, along with it
tra ’

Admltl;lrsy Government of India, Ministry of Envirop
gecretedt )

Chaﬂg)e"r]he proposals referred to in clause (1) of sub-rule (3), involving clearing of
(c

- forest land or portion thereof for the purpose of using it for re-afforestation
treeli Lne sent to the concerned Regional Office.]
sha

ule (3), involving forest
related to linear projects
nt or the UnionTerritory
reccommendations, to the
ment, Forests and Climate

rvey of India, shall be submitted

by the User Agency in a letter form along with a georeferenced map indicating
y

boundary of the prospecting block, location of each borehole site and roads or paths

to be used for prospecting; and a certificate to the effect that the proposal meets the
0 .
aforementioned requirements to the Noda] Officer;

(b) the Nodal Officer, after having received the proposal under c.lause (a) and
on being satisfied that the georeferenced map and the certificate are in order, shall

send the proposal to the Divisional Forest Officer within a period of ten days of
the receipt of the proposal;

(c) if the Nodal Officer, finds that the georeferenced map or the certificate are
not in order, he shall return the proposal within a period of ten fiays to the User
Agency and, the said period taken by the Nodal Officer and the time taken by the

User Agency to resubmit the georeferenced map and the certificate shall not be
counted for any future reference;

(d) the Divisional Forest Officer shall authenticate the geor(fl:feretrllcig :Ezps ?:tg
certificate submitted by the User Agency and.forward the same amla;; }(1) e e
Government or Union Territory Administration, .as the Ca}?e gltai,e G,ovemment or
not below the rank of the Nodal Officer, authorised by the

g i land up to forty
. -rule (3), involving forest 1p :
“ to in clause (1) of sub-ru . : dministration,
5l The p?oposildégfg;f ft(lie c?onccmed State Government or the I}J{mczrcl) rtl:rg%)’c : m
:e:;ares Shﬂat;eb:r:li“g e tc1> t}(x:;c’)cc?nssxic‘?g fzgeet land of more than forty
S the case ; 3 in § . .
in clause (1) of sub-rule (3), : i Administration,
(B) The propogal referrgdbtoﬂl:; concerned State Government or the Um(_)ﬂ}ernt(:)fﬁ{3 i ———
seticesEilLbs {)orvzlarde wi{h its recommendations, to the Secretary, Ministry
as the case may be, along e
Forests, Government of India. 3-2017).
19." Ins. by G.SR. 200(B), dt. 6-3-2017 (w.e.f. 6-3-2017)
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Uni e s WS
nion Territory Administration, as the case may be, to finally dispose of
SpOs such

proposals, within thirty days of its receipt;
(¢) the State Government or the Union Territory Administration, as th
may be, or the officer not below the rank of the Nodal Officer, dul;f z;uthc a8
by the State Government or the Union Territory Administration, as the c: -OnSCd
be, to finally dispose of such proposals after examinati s 2 S SE5S By
pelics y<d ‘ sals, @ : ation of the georeferenced
map and certificate and after such further enquiry as it may consider necess -
gram‘ pcrmission for prospecting of minerals subject to fulfilment of sti ﬁ]ﬁary’
conditions. or reject the same within twenty five days of receipt of the pfo ated
fr‘on_1 .thc Divisional Forest Officer and communicate the same to the conc:rzsa]
Divisional Forest Officer and the User Agency, within next five days; ed
(6)(a) notwithstanding anything contained in these rules, proposal to obtai
approval under the Act to undertake prospecting of minerals without felling OI;
trees and construction of new road or path in mining blocks falling outsidebthe
protected areas, eco-sensitive zone of protected areas, identified tiger corridors and
having no forest cover of more than forty per cent crown density as per the latest
India State of Forest Report published by the Forest Survey of India, shall also
be submitted in a letter form along with a georeferenced map indicating boundary
of the prospecting block, location of each borehole site and roads or paths to be
used for prospecting; and a certificate to the effect that the proposal meets the

aforementioned requirements to the Nodal Officer;
(b) the Nodal Officer, after having received the proposal under clause (a) and

on being satisfied that the georeferenced map and the certificate are in order, shall
send the proposal to the Divisional Forest Officer within a period of ten days of

the receipt of the proposal;

(c) if the Nodal Officer,
not in order, he shall return the proposal to the Us

days and the said period taken by the Nodal Office
Agency to resubmit the proposal shall not be counte
(d) the Divisional Forest Officer shall authenticate t
certificate submitted by the User Agency and forward
Nodal Officer, within a period of thirty days of receipt O

and the certificate;

(e) the proposal recel
processed 1In the manner an
(m) of sub-rule (3) and sub-rule (4) o

2077, Processing of proposals received by
The Regional Office, after having received the proposal refe
clause (¢) of sub-rule (4) of Rule 6 shall determine the com

within five working days.

finds that the georeferenced map or the certificate are
er Agency within a period of ten
r and the time taken by the User
d for any future reference;

he georeferenced map and
the same directly to the
f the georeferenced map

ved by the Nodal Officer under clause (&) shall be further
d within the period as provided in clause (i) to clause
f Rule 6 and Rule 7 of these rules.]

the Central Government.—( 1)(a)
rred in clause (&) and
pleteness of proposal

20. Subs. by G.S.R. 185(E), dt. 14-3-2014 (w.e.f. 14-3-2014).
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 If the Regional Ofhee finds that the proposal is incomplete, it shall return
) i B - p oLrin N av ? Y o
( he Iwnnd of five working days as specified under clause (a). 10 the State

Athin i : ke i i .
! pment O the Union termtory Administration, as the case may be, and this
seriod and the time taken by the State Government to re-submit the proposal
ot be counted for any future reference.

JOVE
gme 1
hall P ; - .

; 1)@ The ch_mnul Office shall after examination of the proposal involving
jores! land up 10 five hccl.:\rc.s nth'c;- than the proposal related to miningi
‘.,ncmnchmcms. and hydel projects, which are complete in all respect, and after su{h

,-llnIICi'C“‘l“if)' :.\s it may cuns?ch ncccssu.ry. grant in-principle approval subject to
ulfiltment of stipulated cimdllmn?&, or reject the same within twenty five days of
its receipt from the State (xlm'cmmcm or the Union Territory Administration. asthe
case My be, and COm.m.llmCleC the same to the concerned State Government or the
Union Territory Administration, as the case may be, within next five days.

22((b) In case a proposal involves forest land more than one hundred hectares
or renewal of lease, Regional Office shall within forty five days of the receipt of the
proposal complete in all respects from the State Government or the Union Territory

Administration, as the case may be, inspect the forest land proposed to be diverted
and prepare a site inspection report:

Provided that in case of the proposals seeking approval under the Act for
prospecting of minerals in forest land, prior site inspection by the Regional Office

21. Subs. by G.S.R. T13(E), dt. 10-10-2014 (w.e.f. 1-11-2014). Prior to substitution it read as:

“(2)(a) The Regional Office shall after examination of the proposal involving forest land up to
five hectares other than the proposal relating to mining and encroachments, which are complete in all
respect, and after such further enquiry as it may consider necessary, grant in-principle approval subject
to fulfilment of stipulated conditions, or reject the same within twenty five days of its receipt from
the State Government or the Union territory Administration, as the case may be, and communicate
the same 1o the concerned State Government or the Union territory Administration, as the case may
be, within next five days.

(b) The proposals involving forest land above five hectares and up to forty hectares and all proposals
for regularisation of encroachments and mining up to forty hectares, which are complete in all respects,
shall be examined by the Regional Office in consultation with an Advisory Group consisting of
representatives of the State Government or the Union territory Administration, as the case may be,
from Revenue Department, Forest Department, Planning Department or Finance Department and the
concerned Department whose proposal is being examined. .

(¢) The Regional Office shall within a period of thirty-five days of the receipt of the proposal from
the State Government or the Union territory Administration, as the case may be, shall forward such
proposal along with views of the Advisory Group to the Secretary, Ministry of Environment and Forests
for obtaining the decision of the Central Government: _ N . -

Provided that time taken in transit of a proposal from Regional Office to the Ministry of Environment
and Forests shall not be more than five days. o . ' »

(d) The Central Government shall, after considering the views of the Advisory Group and after
further enquiry as it may consider necessary, grant in-principle approval subject to fulfilment of
stipulated conditions, or reject the same within thirty days of its receipt from the Regional Office and
communicate the same to the concerned State Government or the Union territory Administrauon, as

the case may be, within next five working days. i L,
22. Subs by G é R. 200(E), dt. 6-3-2017 (w.e.f. 6-3-2017). Prior to substitution it read as:
u('b) Th;: Sroposals involving forest land above five hectares and up to forty hectares and all
D et neroachments and mining up to forty hectares, which are complete
proposals for regulansation of encroachments & , : . .
: sals hall be examined by the Regional Office in consultation with an Advisory Group
in all respects, shal be b ate G yment or the Union territory Administration, as the case
consisting of representatives of the State Gover1 ! .
e + Department, Planning Department or Finance Department
may be, from Revenue Department, Forest Department,

ol ic heine examined.”.
and the concerned Department whose proposal is being examinee
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shall be required only it the area of forest Land required for construetion of oy

paths, drilling of boreholes and all such non-forest purpose is more than: oy
hundred hectares.|
(¢) Regional Oftice shall refer all proposals I

heetares and up o forty heetares: proposals related to minn
five heetares and all proposals relage

olving forest land above fiye
1, encroachments, g

hydel projects involving forest land up 1o
(o lincar projects which are complete n
report, wherever required, to the Regional Fpowered ¢
of the receipt of the proposal from the State Government

all l\‘&[‘&‘\‘l.\. ilh‘lll\“ll)‘, stle “‘»\l‘ﬁ‘\‘linn
ommittee within ten days
or the Union Territory

Administration, as the case may be:

Provided that proposals referred t
the Regional Empowered Committee within five d

o 1 clause (0) above, shall be referred to
ays of the receipt of the site

inspection report.

() The Regional Empowere
examine the proposals referred (o it under cl
arant in-
_encroachment and hydel projects subject to
jcct the same and the Regional Office shall

d Committee shall within a period of thirty days
ause (¢) above and after such further

enquiry as it may consider necessary, principle approval o the proposals

other than proposals related to mining

fulfilment of stipulated conditions, Or I¢
communicate the decision of the Regional Empowered Committee (0 the concerned

State Government or the Union Territory Administration, as the case may be, within
next five working days.

(e) The Regional Empowered Committee sh
days examine the proposals related to mining, encro
involving diversion of forest land up to forty hectares
‘ded that the Regional Empowered Committee may
any, required to be imposed on the use of any forest land
ould minimise adverse environmental

all within a period of thirty
achments, and hydel project
and tender its advice:

Prov suggest such
conditions or restrictions if
for non-forest purpose, which in its opinion W

impact.

(f) The Regional Office shall within a period of five days of the receipt of the
advice of the Regional Empowered Committee on proposals referred to in clause
(¢) above, forward such proposal along with advice of the Regional Empowered
Committee to the Secretary, Ministry of Environment, Forests and Climate Change
for obtaining the decision of the Central Government:

Provided that time taken in transit of a proposal from Regional Office to the

Ministry of Environment, Forests and Climate Change shall not be more than five

days.

(g) The Central Government shall,
Empowered Committee and after further enquiry as it may consider necessary,

grant in-principle approval subject to fulfillment of stipulated conditions, or reject
the same within thirty days of its receipt from the Regional Office and communicate
the same to the concerned State Government or the Union Territory Administration,

as the case may be, within next five working days.]

after considering the advice of the Regional
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Al Al prop(‘-““l-“ mxglx ing q_umng of trees in forest land or portion thereof
(3N <c of using it for re-afforestation shall be final )

ly disposed of by
M5 . P | . Yy dispe y the
for W p] office within & period of sixty days of receipt of the proposals from the
Rf:’;lc Gm'cmmcm or the Union termtory Administration, as the case may be.
5 | while examining the proposal, the Regional Office shall ensure that

.t . e . . . T ) ) :
Gnal decision 15 10 conformity with the National Forest Policy, Workine

cuidelines anfl other.rclcvam rules and guidelines issued by the Centr
_emment from time to time. ’
Gov

(c)The Regional Office Shall however seck prior clearance of the 22 [Ministry of
\ironment, Forests anq Climate Change] whenever the proposal involves cl;ar-
felling of forest land havmg crown density above forty per cent irrespective of the
e involved, or clear-felhpg of fgrcst area of size more than twenty hectares in
the plains and ten hectares in the hilly region, irrespective of densit_v.'

al

(4)(a) The 2[Ministry of Environment, Forests and Climate Change], after
having received the proposal referred to in clause (b) of sub-rule (4) of Rule 6 shall
determine the completeness of the proposal within ten days.

(b) If the ®[Ministry of Environment, Forests and Climate Change] finds that
the proposal is incomplete, it shall return it within the period of ten days as specified
under clause (a), to the State Government or the Union territory Administration, as
the case may be, and this time period and the time taken by the State Government
to resubmit the proposal shall not be counted for any future reference.

2[(c) in case the proposal involves forest land more than one hundred hectares
orrenewal of lease, the Ministry of Environment, Forests and Climate Change shall
within ten days of the receipt of a proposal complete in all respects, request the
concerned Regional Office to inspect the forest land proposed to be diverted and
submit a report to the Ministry of Environment, Forests and Climate Change within
aperiod of forty five days:

Provided that in case of the proposals seeking approval under the Act for
prospecting of minerals in forest land, prior site inspection by the Regional Office
shall be required only if the area of forest land actually required for construction
of roads, paths, drilling of boreholes and all such non-forest purpose is more than
one hundred hectares:

——

3 bl
23. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10- 1831):-: (\\.L: : ll: ::S:j:
24, Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), gl. :3 :0-;(;“ }\:Zl 1:1 1-;()14).
%2 Subs. for “Ministry of Environm:(r)ubl?(orestfs"6b§ 700?7?;slz(rlic)nt:bsmuuo;\ it ;:d‘ . 2014).
-3-2 w.e.f. 6-3-2 . Subs o
: Su"’f('c l))ylr?'ifé %22 (ggos:)sgl involves forest land more'than one hun(}:efl hul‘j:m\; ?lll"r“*:"}c::t
Environment and Forest shall within ten days of the receipt of a pmpo(.;‘: Llc)n:l;:\; ric{; .;nd :u_bp:‘ i(;
request the concerned Regional Office to inspect thc; fgrcst lar}ddpr?ri)_t:;c " _:::; b dand s
repart o the Minisiry of Enviorer™ :'md i \"":‘tlilgnugfe Il-;:)c r(::qucst) for sile'i;lSpeClion from the
-PFOVidEd 1hat‘lhe total [in(}cF?rti?s 13)?2;22?12;L0fl'|cc und communication of the site irims;x'?cli(jn
lr\::hm:t[i‘zfo?: tl}i}gv{:{r?or;‘r)nne;;t c;lfnﬁcc B tilf; Ministry of En‘vir(')nmem.and le‘csll; :l‘::)lrl‘ :1‘0(1) bt;l lewu than ten
dir;(;. over and abcﬁre the time taken in undertaking sit¢ inspection by the REgIOnt
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Provided further that the total time taken in communication of the request fq,
site inspection from the Ministry of Environment, Forests and Chimate Change ¢,
Regional Office and communication of the site inspection report from the Regiong)
Office to the Ministry of Environment. Forests and Climate Change shall not he
more than ten days, over and above the time taken in undertaking site ispection

by the Regional Office.]

(d) The Central Government shall refer every proposal, which is complete ip
all respects, received by it under clause (b) of sub-rule (4) of Rule 6 including
site inspection reports, wherever required, to the Committee for its advice and the
Committee shall give its advice within thirty days from the date of receipt of the
said proposal.

(¢) The Committee shall have due regard to all or any of the following matters
while tendering its advice on the proposals referred to it under clause (d). namely—

(/) whether the forests land proposed to be used for non-forest purpose
forms part of a nature reserve, national park, wildlife sanctuary,
biosphere reserve or forms part of the habitat of any endangered or
threatened species of flora and fauna or of an area lying severely eroded
catchment;

(ii) whether the use of any forest land is for agricultural purposes or for the
rehabilitation of persons displaced from their residences by reason of
any river valley or hydro-electric project;

(iif) whether the State Government or the Union territory Administration, as
the case may be, has certified that it has considered all other alternatives
and that no other alternatives in the circumstances are feasible and that
the required area is the minimum needed for the purpose;

(iv) whether the State Government or the Union territory Administration, as
the case may be, undertakes to provide at its cost for the acquisition of
land of an equivalent area and afforestation thereof;

(v) whether the per unit requirement of forest land is significantly higher
than the national average for similar projects; and

(vi) whether the State Government or the Union territory Administration, as
the case may be, before making their recommendation has considered
all issues having direct and indirect impact of the diversion of forest land
on forest, wildlife and environment.

(f) While tendering advice, the Committee may also suggest any condition or
restriction on the use of any forest land for any non-forest purpose, which in its
opinion would minimise adverse environmental impact.

(g) The Central Government shall, after considering the advice of the
Committee under clause (¢) and clause (f) and after such further enquiry as it may
consider necessary, grant in-principle approval subject to fulfilment of stipulated
conditions, or reject the same within thirty days of the receipt of advice from the
Committee and communicate the same to the concerned State Government or the
Union territory Administration, as the case may be, within next five working days.
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mission of report on compliance to conditions stipulated in the in-
8. Suapproval and grant of final approval.—(1)(a) The Nodal Officer shall
pri days of receipt of the in-principle approval, endorse a copy of the same
in ﬁ\l/:; e Divisional Forest Officer and the Conservator of Forests:
co

On receipt of a copy of the in-p.ripcip']c approval, the Divisional Forest
(b hall prepare a demand note containing item-wise amount of compensatory
Ofﬁcer Sch as cost of creation and maintenance of compensatory afforestation, Net
Jevies StuValuC (NPV), cost of implementation of catchment area treatment plan or
f_‘;fj%nfe conservation plan etc. to be paid by the User Agency and communicate the
wl o along with list of documents, certificates and undertakings required to be
sall:‘m’itt ed by the User Agency in compliance with the conditions stipulated in the
su inciple approval to the User Agency within ten da
lonf—fhe in-principle approval.

(c) The User Agel_lcy shall within thirty days of receipt of demand note and
jist of documents, certificates and undertakings from the Divisional Forest Officer
mnake payment of compensatory levies and submit a compliance report containing
a copy of documentary evidence in respect of the payment of compensatory levies

along with documents, certificates and undertakings indicated in the said list to
Divisional Forest Officer.

ys of the receipt of a copy

(d) The Divisional Forest Officer, after having received the compliance report

shall determine its completeness within a period of fifteen days of its receipt from
the User Agency.

(e) If the Divisional Forest Officer finds that the compliance report is
incomplete, he shall communicate the shortcoming or shortcomings in the
compliance report to the User Agency within a period of fifteen days of its receipt
from the User Agency and if the compliance report is complete in all respect, it

shall be forwarded to the Conservator of Forests within a period of fifteen days of
its receipt from the User Agency.

(f) The Conservator of Forests, after having received the compliance report

shall determine its completeness within a period of fifteen days of its receipt from
the Divisional Forest Officer.

28[(g) in case the Conservator of Forests finds that the compliance report is

complete in all respect, he shall forward such report along with the report on
completion of the process of recognition and vesting of forest rights and consent of
the each Gram Sabha received from the District Collector referred to in sub-clause
(f) of sub-rule (3) of Rule 6, to the Nodal Officer within a period of fifteen days of
its receipt from the Divisional Forest Officer:

21. Ins. by G.S.R. 185(E), dt. 14-3-2014 (w.e.f. 14-3-2014). Earlier it was omitted by G.S.R. 94(E), dated
February 3, 2004 (w.e.f. 3-2-2004). ) o )
28. Subs. by G.S.R. 200(E), dt. 6-3-2017 (w.e.f. 6-3-2017). Prior to substitution it re:ad as:

“(g) If the Conservator of Forests finds that the compliance report is incomplete, he shall
communicate the shortcoming or shortcomings in the compliance report to th? I.Jser AFEHEyIad (e
Divisional Forest Officer within a period of fifteen days of its receipt from the Divisional Forest Officer
and if the compliance report is complete in all respects, it shall be forwarde(‘i, to the Nodal Officer
within a period of fifteen days of its receipt from the Divisional Forest Officer.”.
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Provided that in cas >
that in case the Conservator of Forests finds that the complia
ance

report is inco , e .
mplete, he shall communicate the shortcoming or shortcomings in th
: e

compliance - \ .
pcrkl))d o rLﬂGCmt to lh(.,.USCl Agency and the Divisional Forest Officer within :
T iftecen days of its receipt from the Divisional Forest Officer.] “
1 - = . . . :
dcterm)in h.c‘Noda] Officer, after having received the compliance report shall
e its completeness within a period of fifteen days of its receipt from the

Conservator of Forests.

200(5) i

[(i) in case the Nodal Officer finds

aAll respect, h.e shall forward such report to the State Gove
dministration, as the case may be, within a period of fi

from the Conservator of Forests:

Provided that the State Government 0
tbe case may be, may authorise the Noda
directly to the Ministry of Environment, Forest and Cli

Office, as the case may be:
Pr(?v1.ded further that in case the Nodal Officer finds that the compliance
report is incomplete, he shall communicate the shortcoming or shortcomings in
onservator of Forests and the

th‘e ‘C(')mpliance report to the User Agency, the C
Divisional Forest Officer within a period of fifteen days of its receipt from the

Conservator of Forests.]
(/) The State Government or Union territory Administration, as the case may
hall determine its completeness

be, after having received the compliance report S
within a period of fifteen days of its receipt from the Nodal Officer.

(k) If the State Government Or Union territory Administration, as the case

may be, finds that the compliance report is incomplete, it shall communicate the
shortcoming or sho nce report to the User Agency, the

rtcomings in the complia
Nodal Officer, the Conservator of Forests and the Divisional Forest Officer within
a period of fifteen days of its receipt from the Nodal Officer and if the compliance
report is complete in all respects, 1t shall be forwarded to the 3°[Ministry of
Environment, Forests and Climate Change] or the Regional Office, as the case may
be, within a period of fifteen days of its receip

¢ from the Nodal Officer.
() The 3![Ministry of Environment, Forests and Climate Change] or the
Regional Office, as the case may be, after having received the com

pliance report
shall determine its completeness within a period of fifteen days.

that the compliance report is complete in
mment or Union Territory

fteen days of its receipt

r the Union Territory Administration, as
| Officer to send the compliance report
mate Change or the Regional

substitution it read as:

R. 200(E), dt. 6-3-2017 (w.e.f. 6-3-2017). Prior to
Nodal Officer finds that the compliance report is incomplete, he shall communicate the

r shortcomings in the compliance report to the User Agency, the Conservator of Forests
nal Forest Officer within a period of fifteen days of its receipt from the Conservator

f the compliance report is complete in all respects, it shall be forwar
Union territory Administration, as the case may be, within a period of fi
Conservator of Forests.”

f Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014).
f Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-1 1-2014).

29. Subs. by G.S
“(i) If the
shortcoming 0

and the Divisio

of Forests and i
Government or

its receipt from the

30. Subs. for “Ministry O
31. Subs. for “Ministry O

fteen days of
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a2((m) in case the Ministry of Environment, Forests and Climate Ch
onal Office, as the case may be, finds that the compliance report is complete in

Al respects it shall accord the final approval under the Act and communicate such
pmwﬂ to the Sfate Go.vemmcnt or the Union Territory Administration. as tha

a may be, within a period of twenty days of the receipt of the comp]iancc‘ report:

provided that in case the Ministry of Environment, Forests and Climate Chan ge
or the Regional Office, as the case may be, finds that the compliance report is
inComplete, the shortcoming or shortcomings in the compliance report shall be
Communicated to the State Government or the Union Territory Administration, as

(he case may be, the Nodal Officer and the User Agency, within a period of twenty
days of the receipt of the compliance report.]

ange or the

case

(n) The report on fulfilment of shortcoming or shortcomings in the compliance
report shall be processed and forwarded to authorities concerned in the State
Government or the Union territory administration, as the case may be, and Central
Government in the manner and within the time limits stipulated in clause (d) to
clause (1) above.

(2) **[(a) In cases where compliance of conditions stipulated in the in-principle
approval is awaited for more than five years from the State Government or the
Union Territory Administration, as the case may be, the in-principle approvals may
be summarily revoked:

Provided that in cases where for valid and cogent reasons it has not been
possible for the User Agency or the State Government or the Union territory
Administration, as the case may be, to comply with one or more of the conditions
stipulated in the in-principle approval for obtaining final approval under the Act
within five years from the date of grant of in-principal approval, the Central
Government may extend the period for compliance of such conditions by such
further period as it deem fit.]

(b) If the User Agency or the State Government or the Union territory
Administration, as the case may be, is still interested in the project, after its
revocation, they may submit a fresh proposal which shall be considered de-novo.

(3)(a) In case, before submission of a report on compliance to conditions
stipulated in the in-principle approval accorded under the Act for a mining project
by the State Government or the Union territory Administration, as the case may
be, and grant of final approval by the Central Government within five years

from the date of grant of in-principle approval, validity of the mining lease

-3- . Pri bstitution it read as:
32. 200(E), dt. 6-3-2017 (w.e.f. 6-3-2017). Prior to su 4
Sul?‘i‘mb)ylft'l?él}\/l?r(l)ist(ry)of Environment and Forests or the Regional Office, as the case may be, finds

that the compliance report is complete in all respect, it shall accord the final approval under the Act
and communicate the same to the State Govern

ment or the Union territory Administration, as the case
may be, within a period of twenty days of the receipt of a compliance report which is compete in all
Tespect.”.

_ i bstitution it read as:
-10-2014 (w.e.f. 1-11-2014). Prior 0 Substi s
33. Suli.sga l)))I/nGCSSg Lhigg)é:r;;l?ancc of conditions stipulated in the in-principle approval is awaited for

more than five years from the State Government or the Union territory Administration, as the case may
be, the in-principle approvals shall be summarily revoked.
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expires, instead of submission of a de-novo proposal to obtain approval of Central
Government under the Act for diversion of such forest land, for renewal of mining
lease, the State Government or Union territory Administration, as the case may
be, while submitting report on compliance to conditions stipulated in the in-
principle approval may seek final approval of Central Government under the Act
for diversion of such forest land for original period of the mining lease for which
in-principle approval has already been accorded, and also for renewal of mining
lease for a period, as specified by the State Government and Union Territory
Administration, as the case may be, not exceeding twenty years.

(b) Report on compliance to statutes, circulars or directives, as applicable
to such proposals, which came into force after grant of in-principle approval, if
any, shall also be submitted to the Central Government along with the report on
compliance to conditions stipulated in the in-principle approval.

3[(c) In such cases, apart from grant of final approval under the Act for
diversion of such forest land for original period of mining lease, the Central
Government, shall, after considering advice of the Forest Advisory Committee or
the Regional Empowered Committee, as the case may be, and after further enquiry
as it may consider necessary, grant final approval to the proposal of the State
Government or the Union Territory Administration, as the case may be, for renewal
of mining lease for a period, as may be specified by the Central Government, not
exceeding twenty years, with appropriate conditions or reject the same.]

35[(d) Procedure stipulated in clauses (a) to (c) above, shall also be applicable
to the cases where in-principle approval under the Act for diversion of forest land
has been accorded on a day more than five years prior to date of expiry of mining
lease and for valid and cogent reasons it has not been possible for the User Agency
or the State Government or the Union Territory Administration, as the case may be,
to comply with one or more of the conditions stipulated in the in-principle approval
and obtain final approval within five years from the date of grant of the in-principal

approval:

Provided such in-principle approval has not already been summarily revoked
by the Central Government:

Provided further that in such cases, apart from the report referred to in clause
(b) above, the State Government or the Union Territory Administration, as the case
may be, shall also submit to the Central Government, reason or reasons for delay
in compliance to conditions stipulated in the in-principle approval.

34. Subs. by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014). Prior to substitution it read as:

“(c) In such cases, apart from grant of final approval under the Act for diversion of such forest
land for original period of mining lease, the Central Government, shall, after considering advice of
the Forest Advisory Committee or the State Advisory Group, as the case may be, and after further
enquiry as it may consider necessary, grant final approval to the proposal of the State Government of
Union Territory Administration, as the case may be, for renewal of mining lease for a period, as may
be specified by the Central Government, not exceeding twenty years, with appropriate conditions or

reject the same.”
35. Ins. by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014).
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(e) procedurc :s‘tl'pulated m Clz.luscs (a) 1o (c) above, shall also be appl;

the cases where (;mnmtg lcﬁase C?PlFCS or has already expired within a dzf,]‘t;lb]c to

gears 1o the date of grant of in-principle approval under the Act Pl
roval under the Act for diversion of such forest land has be , even if final

iry of the mining lease: s been granted prior to

£p!
expP provided, that .in su.ch cases, in place of a report on compli -

M alated 1n the in-principle approval, a report on com Il)'"ﬂnce to cond?t?om
stipula‘ed in the ﬁqal approval under the Act for diversion of Sp I‘L"CC to conditions
Jalidity of the original lease period shall be Submiue(rto i (-:uc forest land during
ipe State Government or the Union Territory Administratione?itsntllllf c(:):scen:nmentt) b}]/

» & se may be.

9, Proceedings against persons guilty of offences under th
Central Government may, by notification, authorize any offi e Act.—(1) The
rank gf Conservator of Forests or the concerned forest Zfﬁcelcet:’ el belo_w tbc
jurisdiction OVer the forest land in respect of which the said Off; el crmiton
been committed, to file complaints against the person(s) prima I;Cf’f'lfifsand to have
of offence under the Act or the violation of the rules made th acle (?und guilty
having jurisdiction in the matter: e thereunder, in the court

Provided that no complaint shall be filed in the court, without givi
person(s) or.ofﬁcer(s) or authority(s) against whom the allegat,ions of offilvmg t'he
'fm oppf)rtumty to explain his or their conduct and to show cause by issuinm;le ext%St’
in writing of not less than sixty days, as to why a complaint sh’ould not bge fi ?odl n
the court against him or them for alleged offences. e

('2) The officer authorised by the Central Government in sub-rule (1) ma

require any State Government or its officer or any person Or any other authority
to furnish to it within a specified period any reports, documents, statistics and any
other information related to contravention of the Act or the rules made thereundez
considered necessary for making a complaint in any court of jurisdiction and ever};

such State Government or officer or person or authority shall be bound to do so.
APPENDIX
(See Rule 6)
FORM ‘A’
Form for seeking prior approval under Section 2 of the
proposals by the State Governments and other authorities
Part-1
(To be filled up by user agency)

1. Project details:
he proposal and project/scheme for which the forest land is

(i) Short narrative of t
required.
(ijy Map showing the required forest ]and, bound
50,000 scale map.
(iii) Cost of the project.
(iv) Justification for locating
) Cost-benefit analysis (To be enclosed).
(vi) Employment likely to be generated.

ary of adjoining forest on a 1 :

the project in forest arca.
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Purposewise break-up of the total land required.
Details of displacement of people due to the project, if any:

(/) Number of families.
(if) Number of Scheduled Castes/Scheduled Tribe families.

(iii) Rchabilitation plan (To be enclosed).
rotection) Act, 1986 required? (Yes/No).

Whether clearance under Environment (P

Undertaking to bear the cost of raising and maintenance of compensatory afforestation
and/or penal compensatory afforestation as well as cost for protection and regeneration
of Safety Zone, ctc. as per the scheme prepared by the State Government (Undertaking

to be enclosed).
Details of Certificates/documents enclosed as required under the instructions.
Signature

(Name in Block Letters)
Designation
Address (of User Agency)

Date: ..veeviraransine

Place: .....ccovveunnt

P

8. Whether the requir

State Serial No. of proposal ........c..oooeees
(To be filled up by the Nodal Officer with date of receipt)

Part-II

(To be filled by the concerned Deputy Conservator of Forests)

State Serial No. of proposal .....cooveeeeverereneeees

Location of the project/Scheme:
(i) State/Union Territory.
(i) District.
(iti) Forest Division.
(iv) Area of forest land proposed for diversion (In ha.).
(v) Legal status of forest.

(vi) Density of vegetation.

(vii) Specieswise (scientific names) and diameter classwise enumeration of trees (To
be enclosed. In case of irrigation/hydel projects enumeration at FRL, FRL-2

meter and FRL-4 meter also to be enclosed).

Brief note on vulnerability of the forest area to erosion.

posed site for diversion from boundary of forest.

1 Park, wildlife sanctuary, biosphere reserve, tiger

of the area and comments of the

(viii)
(ix) Approximate distance of pro
(x) Whether forms part of Nationa
reserve, elephant corridor, etc. (If so, the details

Chief Wildlife Warden to be annexed).
Whether any rare/endangered/unique species of flora and fauna found in the area

— if so details thereof.
(xii)y Whether any protected archaeological/heritage site/defence establishment or any

other important monument is located in the area. If so, the details thereof with

(xi)

NOC from competent authority, if required.
Column 2

ement of forest land as proposed by the user agency in
ommended area

of Part-I is unavoidable and barest minimum for the project. If no, rec

itemwise with details of alternatives examined.
Whether any work in violation of the Act has been carried out (Yes/No). If yes, details of
the same including period of work done, action taken on erring officials. Whether work

in violation is still in progress.
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(i) Details of non-forest arca/degraded forest are
afforestation, its distance from adjoining forest
patch.

a identified for compensatory
number of patches, size of cach

(i) Map showing non-forest/degraded forest arca identificd for ¢
afforestation and adjoining forest boundaries. e
(iii) Detailed compensatory afforestation scheme including species to be pl:
implementing agency, time schedule, cost structure, etc. | | " pmed
(iv) Total financial outlay for compensatory afforestation scheme

(v) Certificates from competent authority regarding suitability of arca identificd for
compensatory afforestation and from management point of view (To be signed

by the concerned Deputy Conservator of Forests).

11. Site inspection report of the DCF (to be enclosed) especi oty e )
§ specially highlighting facts ask
Columns 7(xi, xii), 8 and 9 above, y highlighting facts asked in

12. Division/District profile:

(1) Geographical area of the district.
(if) Forest area of the district.
(iii) 'Total forest area diverted since 1980 with number of cases.

(iv) Total compensatory afforestation stipulated in the district/division since 1980
on—

(a) forest land including penal compensatory afforestation,
(b) non-forest land.

(v) Progress of compensatory afforestation as on (date)
(a) forestland,
(b) non-forest land.

13. Specific recommendations of the DCF for acceptance or otherwise of the proposal with

reasons.
Signature
Name
Official Seal
Datess sosomeds oGk
Plate: pmpes sias a2

Part-I11

(To be filled by the concerned Conservator of Forests)
14. Whether site, where the forest ]and involved is located has been inspected b)'/ conceme:d
- Conservator of Forests (Yes/No). If yes, the date of inspection and observation made in

. . d
form of inspection note to be enclose | . -
15. Whether thg concerned Conservator of Forests agree with the information given in Part-

B and the recommendations of Deputy Conservator of Forests.

16. Specific recommendation of concerned Conservator of Forests for acceptance Or
- P

otherwise of the proposal with detailed reasons.
Signature

Name
Official Seal

Date: .............

Jpv—
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Place: ............
Part-1V

To be filled i . : - . -
( e filled in by the Nodal Officer or Principal Chiel Conscrvator of Forests or Head of

Forest Department)
17‘ ~tatle in ¢ 3 i1 i ; > ;
Detailed opinion and specific recommendation of the State Forest Department for

acceptance of otherwise of the proposal with remarks.
(While giving opinion, the adverse comments made by concerned Conservator of
Forests or Deputy Conservator of Forests should be categorically reviewed and critically

commented upon.)
Signature
Name and Designation

(Official Scal)

Placeswmess
Part-V
any other authorised

(To be filled in by the Secretary in Charge of Forest Department or by
officer of the State Government not below the rank of an Under Secretary)

18. Recommendation of the State Government:
(Adverse comments made by any officer or authority in Part-B or Part-C or Part-D above

should be specifically commented upon.)
Signature
Name and Designation

(Official Seal)

Date: ...........
Place: .ovnaiinie
Instructions (for Part-1).—

1. The project authorities may annex 4 copy of the approved project/plan in addition to
filling Column 1() e.g. IBM approved mining plan for major mineral/CMPDI plan with
subsidence analysis reports, €tc.

2. Map has to be in original duly authenticated jointly by project authorities and concerned

DCF — Column 1(#).
3. Complete details of alternative alignments examined especially in case of project like
roads. transmission lines, railway lines, canals, etc. to be shown on map with details of

area of forest land involved in each alternative to be given — Column 1(iii).

ining, certificate from competent authority like District Mining
ity of the same mineral in surrounding/nearby non-forest areas.
forest land for similar project in the State,
ong with current

4. For proposals relating tom

Officer about non-availabil

In case the same company/individual has taken
als/leases be given as an enclosure al

S
a brief detail of all such approv
status of the projects.
6. The latest clarifications issued by the Ministry under Forest (Conservation) Act, 1980
t in the given columns, the same

may be kept in mind. In case such information do not fi

shall be annexed separately.
er agency indicating

General Instructions.—
number and date of

1. On receipt of proposal, Nodal Officer shall issue a receipt to the us
therein the name of the proposal, user agency, arca in hectare, serial

receipt.
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If the space provided above is not sufficient to specify
separate details/documents,

while forwarding the proposal to the Central Gov
of the case as per form prescribed above re

any information, please attach

ermment, complete details on all aspects
ad with the clarifications issued by the
3"[Minist1'y of Environment, Forests and Climate Change], Government of India. New

Delhi should be given. Incomplete or deficient proposals shall not be considered and shall
pe returned to the State Government in original,

The State Government shall submit the proposal to the Centr

stipulated time limits. In case of delay while forwarding,
given in the forwarding/covering letter.

FORrRM ‘B’
(See Rule 6)

al Government within
the reasons for the same to be

Form for seeking prior approval under Section 2 of the proposals by the State
Governments and other authorities in respect of renewal of leases, which
have been earlier granted clearance under Forest (Conservation) Act, 1980

L,

2.

Part-I
(To be filled up by user agency)

Letter No. and date vide which clearance under Forest (Conservation) Act, 1980 accorded
by the Central Government (Copy to be enclosed):
Project details:

(7)) Short narrative of the proposal and project/scheme for which the forest land is
required.

(i) Map showing the required forest land, boundary of adjoining forest on a 1 :
50,000 scale map.

(iii) Cost of the project:

3. Purposewise break-up of the total land required (Already broken and to be broken):
4. Details of Certificates/documents enclosed as required under the instructions.

Signature
(Name in Block Letters)
Designation

Address (of User Agency)

State Serial No. of proposal ...................
(To be filled up by the Nodal Officer with date of receipt)
Part-11
(To be filled by the concerned Deputy Conservator of Forests)
State Serial No. of proposal ...........ccoveeueennee
5. Location of the project/Scheme:
(i) State/Union Territory.
(ii) District.
(iii) Forest Division.
(iv) Area of forest land proposed for diversion (In ha.).
(v) Legal status of forest.

36. Subs. for “Ministry of Environment, Forests™ by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-1 1-2014).
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(vi) Density of vegetation.
(vif) Specieswise (scientific names) and diameter classwise enumeration of trees i,
unbroken area.
(vitr)  Whether forms part of National Park, wildlife sanctuary, biosphere reserve, tiger
reserve, elephant corridor, ete. (If so. the details of the area and comments of (he
Chief Wildlife Warden to be annexcd.)

6. Whether any work in violation of the Act has been carried out (Yes/No). If yes, details of
the same including period of work done, action taken on erring officials. Whether work
in violation is still in progress.

7. Site inspection report of the DCF (to be enclosed) in respect to status of compliance of
conditions stipulated during carlier approval.

8. Division/District profile:

(i) Geographical area of the district.

(ii) Forest arca of the district.
(iif) Total forest area diverted since 1980 with number of cases.
(iv) Total compensatory afforestation stipulated in the district/division since 1980

on—

(a) forest land including penal compensatory afforestation,

(b) non-forest land.

(v) Progress of compensatory afforestation as on (date) .......ooeoeeeennenn, on—
(a) forest land,

(b) non-forest land.

9. Specific recommendations of the DCF for acceptance or otherwise of the proposal with
reasons.

Signature
Name
Official Seal
Date: ......ovnnee
Place: ..coovvnnnee
Part-111
(To be filled by the concerned Conservator of Forests)

10. Whether site, where the forest land involved is located has been inspected by concerned
Conservator of Forests (Yes/No). If yes, the date of inspection and observation made in
form of inspection note to be enclosed.

11. Whether the concerned Conservator of Forests agree with the information given in Part-
B and the recommendations of Deputy Conservator of Forests.

12. Specific recommendation of concerned Conservator of Forests for acceptance or
otherwise of the proposal with detailed reasons.

Signature

Name

Official Seal
Date: .........eeee

Place: ............

FOREST (CONSERVATION) RULES, 2003 [FOorm B
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(To be filled in by the Nodal Officer or Princip

Forest

13 Detailed opinion and specific recommendation of the St
B acceptance of otherwise of the proposal with remarks,
(While giving opinion, the adverse comments m

Forests or Deputy Conservator of Forests should be categorically reviewed
commented upon.)

Dcpaﬂ!nent)
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Part-1V

al Chief Conservator of Forests or Head of

ate Forest Department for

ade by concerned Conservator of

and critically

Signature

Name and Designation
(Official Seal)

pate: «oeeeereet

Pl ace: ........

Part-V

(To be filled in by the Secretary in Charge of Forest Department or by any other authorised
officer of the State Government not below the rank of an Under Secretary)

14. Recommendation of the State Government:

(Adverse comments made by any officer or authority in Part-B or Part-C or Part-D above
should be specifically commented upon.)

Signature

Name and Designation
(Official Seal)

Date: «esciorrnse

Place: .......

Instructions (for Part-1).—

j &

The project authorities may annex a copy of the approved project/plan in addition to

filling Column 2(i) e.g. IBM approved mining plan for major minerals/CMPDI plan with
subsidence analysis reports, etc.

Map has to be in original duly authenticated jointly by project authorities and concerned
DCF — Column 2(ii).

In case the same company/individual has taken forest land for similar project in the State,
a brief detail of all such approvals/leases be given as an enclosure along with current
status of the projects.

Itemwise requirement (Column 3) should be separately shown for broken up and fresh
areas. _

The latest clarifications issued by the Ministry under Forest (Conservation) Act, 1980
may be kept in mind. In case such information do not fit in the given columns, the same
shall be annexed separately.

General Instructions.—

1.

On receipt of proposal, Nodal Officer shall issue a receipt to the user agency indicating
therein the name of the proposal, user agency, area in hectare, serial number and date of
receipt. ' _ _ _

If the space provided above is not sufficient to specify any information, please attach
separate details/documents. .

While forwarding the proposal to the Central Government, complete details on all aspects
of the case as per form prescribed above read with the clarifications issued by the
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[Ministry of Environment, Forests and Climate Change], Government of India, New
Delhi should be given. Incomplete or deficient proposals shall not be considered and shal]
be returned to the State Government in original.

4. The State Government shall submit the proposal to the Central Government within
stipulated time limits. In case of delay while forwarding, the reasons for the same to be
given in the forwarding/covering letter.

38
[FORM ¢C’

Form for seeking prior approval under Section 2 of the proposals by the State
Governments and other authorities for prospecting of minerals in forest land
Part-1
(To be filled up by User Agency)

1. Project detail:

(1) Name, address and contact details of the User Agency:
(i) Legal status of the User Agency:
(itf) Name, designation and full address of the person making application:
(iv) Documents in support of the competence or authority of the person making this
application to make application on behalf of the User Agency enclosed: (Yes/No)
(v) Mineral commodity to be explored:
(vi) Short narrative of the activities proposed to be undertaken in both forest and non-
forestland:
(vii) Details of approvals accorded by the concerned Ministry or Department in the State or
Central Government, as the case may be, for grant of prospecting license in favour of the
User Agency:
(viii) Details of forest and non-forest land included in the prospecting lease:
(ix) Total area of forest land required for prospecting:
(a) Area of forest land likely to experience permanent change in land use
(b) Area of forest land likely to experience temporary change in land use
(x) Total period for which the forest land is proposed to be utilised for prospecting:
(xi) Estimated cost of the project:
(xii) Details of forest land diverted earlier, if any, in favour of the User Agency in the State or
Union territory along with current status of the use of such forest land:
(xiii) Details of permission accorded earlier, if any, in favour of the User Agency for prospecting
of minerals in forest land along with current status of prospecting in each case:
2. Details of Maps enclosed:

(i) Survey of India Topo-sheet(s), in original in 1:50,000 scale showing boundary of
prospecting block; boundary of each patch of forest land located within the prospecting
block: location of each sample plot or borehole site, roads or pathway (existing as well as
new pathway to be shown separately) to be used for transportation of drilling equipments;
boundary of the adjoining forests and protected areas located within ten (10) Kilometres
distance from boundary of forest land identified for prospecting etc.:(Yes/No).

Note 1: In case Survey of India Toposheet in 1:50,000 scale is not available, especially in
case of the areas located near International Borders and other strategic locations, in place
of Survey of India Toposheet other maps available in public domain may also be used.

Note 2: Due to technical reasons, while undertaking the prospecting activities, the user
agency may vary location of boreholes, sample plots, roads or paths etc. up to 300 metres,

37. Subs. for “Ministry of Environment, Forests” by G.S.R. 713(E), dt. 10-10-2014 (w.e.f. 1-11-2014).
38. Ins. by G.S.R. 185(E), dt. 14-3-2014 (w.e.f. 14-3-2014).
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provided arca of forest land proposed to be utilised and number of trees proposed to be
cut does not exceed the same given in the proposal.
3.(0) Justification for prospecting in forest land:
(i) Details of alternatives examined;
(i) Detail of non-invasive prospecting activities, if any, undertaken by the user agency in the
forest land indicated in the extant proposal:
4. Whether the forest land identified for prospecting is located in scheduled arcas (Yes/No);
5. Details of activities proposed to be undertaken in forest land;
() Surface sampling
(a) Grab sampling
(b) Chip sampling
(¢) Groove sampling
(d) Channel sampling
(e) Bulk sampling
(/) Geochemical grid sampling with sample line spacing
(if) Pitting or trenching
(@) Number and dimension of pits or trenches
(b) Total volume of excavation
(¢) Area of forest land to be utilised for pits or trenches
(iit) Drilling
(a) Number and diameter of boreholes or wells
(b) Spacing of boreholes or wells
(c) Area to be temporarily disturbed at each bore hole or well
(d) Area, if any, to be permanently disturbed at each bore hole or well
(e) Total meterage of boreholes or wells
() Number of drill core samples
(g) Volume of drill core samples
(iv) Construction of roads or paths
(a) Length and width of roads or paths proposed to be constructed;
(b) Area of forest land proposed to be utilised for roads or paths:

(v) Any other activity (pl. specify)
6. Area of forest land likely to experience temporary change in land use due to:

(i) Surface sampling;
(if) Pitting or trenching;
(iif) Drilling;
(iv) Construction of roads or paths;
(v) Any other activity (pl. specify);
Total:
7. Area of forest land likely to experience permanent change in land use due to:

(i) Surface sampling;
(if) Pitting or trenching;
(ii) Drilling;
(iv) Construction of roads/paths;
(v) Any other activity (pl. specify.);
Total:

T e o
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8. Details of machinery or equipments to be deployed for prospecting:
Sl. Name of Mode | Size (L Estimated Moximum
No. equipment of x B x H) deployment haiseilcvel
or machinery traction (machine hours) (decibel)
9. Details of existing paths or roads proposed to be atilised for transport of the equipment or
machines in the forest land;
10. Approximate number and approximate duration of stay mn the forest land of the persons
proposed to be deployed for prospecting:
proposed to be collected during

[ 1. Summary of the estimated quantity of ore and other samples

the prospecting (not applicable for hydrocarbon sector):
SIL. Details of samples Qty. proposed to be collected (Metric Tonne)
No.

12. Estimated accuracy and confidence level for mineral reserve assessment;
13. Estimated accuracy and confidence level in case number of bore holes proposed to be drilled

are reduced by:
Confidence level (%)

Accuracy (%)

() 10%:
@) 20%:
(i) 30%:
@v) 40%:

v) 50%:
14. In case the proposal is for extension of the period of the permission granted for prospecting

or for drilling of additional bore holes, please provide following additional information:
(i) Details of approval accorded under the Forest (Conservation) Act, 1980 in the past:

.........................

.........................

.........................

SL Number and date of Area of forest Validity period
No. the approval accorded land permitted for of approval
prospecting (ha) From To

(i) Report on status of compliance to the conditions stipulated in the approval accorded in
the past enclosed (Yes/No)

(iif) Details of violation(s), if any committed.

(iv) Justification for extension of permission accorded for prospecting.

(v) Details of prospecting activities undertaken and sample collected, so far.
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5. Details of documents enclosed:
pate: coeereree
S fiire
Pl“ccj ................. yignature
(Name in Block letter)

Designation
»\(1(’fcl\ ‘hf [‘gc, Agency)

State senal No. of proposal

) Part-11
(To be filled by the concerned Deputy Conservator of Forests)
Division serial No. of pr ,
16. Location of the project or scheme: proposal...........

(i) State/Union Territory
(ii) District
(iii) Forest Division
(iv) Area of forest land proposed to be utilised for prospecting.
17. Legal status of forest land identified for prospecting.

18. Details of vegetation available in the forest land proposed for diversion:

(i) Forest type;
(ii) Average crown density of vegetation;
(iii) Species-wise local or scientific names and girth-wise enumeration of trees required to
be felled;
(iv) Working plan prescription for the forest land proposed to be utilised for prospecting.

19. Brief note on topography and vulnerability of the forest Jand proposed to be utilised for

prospecting t0 erosion.
20. Approximate distance

of the forest land.
21. Significance of the forest land proposed to be utilis

of the forest land proposed to be utilised for prospecting from boundary

ed for prospecting from wildlife point

of view:
(/) Details of wildlife present in an
prospecting;
(i) Whether forms part of national park, wildlife
elephant corridor, wildlife migration corridor etc.,
comments of the Chief Wildlife Warden to be annexed);

(iii) Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve, elephant
corridor, wildlife migration corridor etc., is located within ten kilometers from boundary
of the forest land proposed to be utilised for prospecting (If so, the details of the area and
comments of the Chief Wildlife Warden to be annexed);

(iv) Whether any national park, wildlife sanctuary, biosphere reser
corridor, wildlife migration corridor etc., 18 located within on¢
of the forest land proposed to be utilised for prospecting (If so, the details of the area and

comments of the Chief Wildlife Warden to be annexed);
(v) Whether any rarc ot endangered or unique species of flora and fauna found in the area

— if so details thereof.
22. Whether any protected archaeological or heritage site Of defense establishment or any other
important monument is located in the area — (If so, details thereof with No Objection Certificate

(NOC) from competent authority to be annexed).

d around the forest land proposed to be utilised for

sanctuary, biosphere reserve. tiger reserve,
(If so, the details of the area and

ve, tiger reserve, elephant
kilometer from boundary
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23. Comment as to the reasonability of the extent of the forest land proposed to be utilised for
prospecting:
() Whether the requirement of forest land as proposed by the User Agency in Para 6 and
Para 7 of the Part = I is unavoidable and bare minimum for the project.
(i) 1f no, recommended area of forest land which may be used for prospecting.

24. Details of violation committed:

(1) Whether any work in violation of the Act or guidelines issued under the Act has been
carried out (Yes/No).

(i) 1f yes, details of the violation including period of work done, area of forest land involved
in violation, name, address and designation of the person(s) responsible for violation and
action taken against the person(s) responsible for violation;

(i11)  Whether work in violation is still in progress (Yes/No):

25. Details of compensatory afforestation scheme:

(/) Legal status of the land identified to raise compensatory afforestation;

(i) Details such as location, Survey or Compartment or Khasra number, area and distance
from adjoining forest of each plot of non-forest area or degraded forest land identified
for compensatory afforestation;

(iii) Survey of India Toposheet(s), in original in 1:50,000 scale showing non-forest or degraded
forest land identified for compensatory afforestation and adjoining forest boundaries
enclosed? (Yes/No);

(iv) Detailed compensatory afforestation scheme including species to be planted,
implementing agency, time schedule, cost structure, etc. enclosed (Yes/No);

(v) Total financial outlay for compensatory afforestation scheme;

(vi) Certificates from the concerned Deputy Conservator of Forests regarding suitability
of area identified for compensatory afforestation and from management point of view
enclosed? (Yes/No);

26. Site inspection report of the Deputy Conservator of Forests highlighting important facts
pertaining to the impact of proposed activities on flora and fauna enclosed (Yes/No);

27. Specific recommendations of the Deputy Conservator of Forests for acceptance or otherwise
of the proposal with reasons.

Date: ..ovaivien Signature..........oovvinenn
Place: .......... Name.....oovvvevevvinnnn.
Official Seal
Part-IT1

(To be filled by the concerned Conservator of Forests)

28. Whether site, where the forest land involved is located has been inspected by the Conservator
of Forests (Yes/No). If yes the date of inspection and observations made in form of inspection note
to be enclosed.

29. Whether the Conservator of Forests agree with the information given in Part-II and the
recommendations of Deputy Conservator of Forests.

30. Specific recommendation of Conservator of Forests for acceptance or otherwise of the
proposal with detailed reasons.
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pDate: ..ooeeee 1
Signature.............
e
INERIS oaaseimsimmmssissgmi

Official Seal

Part-1V

gl";)ni:e f'}led in by the Nodal Officer or Principal Chief
— servator of Forests or Head of Forest Department)
_Detailed opinion and specific recommendati ; - .
i remarks commendation of for acceptance or otherwise of the proposal
(While giving opinion, the adverse comments made by the Conservator of Forests or Deputy
onservator of Forests should be categorically reviewed and critically commented upon)

C
Date: «.e-veanes SIZNAUTE. ..eveeeennranaennee
Place: -..cennens Name.........
Official Seal

Part-V

(To be filled in by the Secretary in charge of Forest
Department or by any other authorised officer of the State
Government not below the rank of an Under Secretary)

the State Government:

32. Recommendation of
officer or authority in Part-

(Adverse comments made by any
should be specially commented upon)

11 or Part —1IT or Part-IV above

Date: ..cooeeees SIENAUIE...coorneerensereress
Place: ...ccven-t NAME. . cnvnenenmnmeernmeess
Official Seal



